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MR. SPEAKER : pemtit®* of the
divislon is : Ayer— 3 Noes—iagy
The motion was adopted.

SHRI H. R. GOKHALE : I introduce
the Bill.

11 39 hrs,

STATUTORY RESOLUTION  RE:
DISAPPROVAL OF PAYMENT OF
WAGES (AMENDMENT) ORDINANCE
AND
PAYMENT OF WAGES (AMEND-
MENT) BILL

SHRI DINEN BHATTACHARYYA)
(Serampore) : I beg to move

“This House disapproves of the Pay-
ment of Wages (Amendment) Ordi-
nance, 197§ (Ordinance No. 21 of
1975) promulgated by the President on
the 12th November, 1975,

While moving this Resolution I want to
make it clear that so far as the amendment
to Section 1 of the Payment of Wages Act,
1936 is concerned, I am not opposed to
it.

In place of Rs. 400, now those who are
drawing upto Rs. 1,000 are also proposed
to be covered under the Payment of Wages
Act as workmen. In that regard, I have only
to add that the Government should at the
same time bring forward a Bull under whuch
an employee drawing upto Rs. 1,000 will
be covered under the Industrial Disputes
Act also as a workman. I think, it was ficst
1n the case of Gratuity Act that 1t was placed
at Rs. 1,000. In the case of E.S.I., some
notification might be there, but I know that
only in a very few cases the employers are
gwving this benefit to those who are drawing
more than Rs. 400 as thesr monthly salary.
In other respects also this enhanced wage
level must be abscrved for exteading the
benefit to the workmen govered as per the
Industrial Disputes Act. My first point is
that once for alt you decide, st the present
moment st least, that in all cases whethex

*Wrongly voted for NOES.
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be is a white coliased employee or an indus-
trial employee or an employee in the Muni-
cipality, University or any other Institution,
it may or may not be a commercial under-
taking, in all matters, an employee who is
drawing upto Rs. 1,000 will be treated as a
workman.

About the other two points, I have got
serious protests, ‘The Bill has been bronght
here by the Government on the plea that the
payment to workers will be made by
cheque 80 as to prohibit the moneylenders
from extracting money from the workers
on the day of payment. However, impact
of the Bill iz very clear that it will cause
harassment to the workers and will be a
matter of grear incanvenience to them if
paymenr is made by cheque.

I understand that the Government
recently conducted a study about the money
lending system in the Coal Mining Belt
in Dhanbad region.

The study clearly proved thar the money-
lenders had all the gans, There is the
report which the Commuttee has given in
resp:ct of the coalminers and the hon.
Munister while introducing the Bill should
have given a report to the House saying
what steps have bzen taken by Govern-
ment sgainst these unscrupulous money-
lenders ? How that repirt has been im-
plemented ? How the recommendations
have bsen given effect to? Uptill now
ve have got no idea as to what is the re-
action of the Government to the engquiry
which was conducted to go into the matter
of indebredness of the coalmine workers in
Dhanbad. [Has any one cf these money-
lenders been arrested and the debt of work-
ers have been liquidated ? Nothing of the
sort. Moncylenders continue their dep-
radstions without any hindrance from the
State authorities. That [s possible because
of their close links with the suthori-
ties. The Minister would have alswo done
well if he had reported to the House what
his! Happwned to the officers who had
prepared the report that T have already
menuoned sgainst the moneylendess. [

nsmll‘sm‘ humuﬁa .

to stay there harasning the workers and
continuing their depradations on the wor-
kers. It is really a strange thing that the
question of moneylending can be stopped
by payment of salary by cheque. Money-
lenders who were encircling pay offices
will now surround the banks from which
payment will be made by.the cheque on
the pay day or any day fixed by the bank.
Though the Bill says that before paymem
of salary by cheque the worker’s consent
and authorisation from workers in writing
will be obtained. But already before
that it has been introduced compulscrily
n many offices. 1 may refer herc that the
Coal " India Limited, Calcutta. instead of
persuading workers to take salary by cheque
has issued instruction to employees to open
bank accounts so that their salarycan be
depwited directly in the banks. Workers
are not even asked to give awthorisation in
writing} but this type of compulsory stp
is taken and this will only antagomse the
workers and further affect industrial rela-
tions. If any worker or if any employee
desires to receive salary by cheque there is
no difficulty, nobody will object to that.

But, when it is being made a compulsory
megsure applicable to all workery or
employees we  are against 1it.  And,
Government should also fmive a scrious
consideration to thuis aspect.

SHRI C. M. STEPHEN (Muvattu-
puzha) : How is lt compnlm?

- ——

SHRI DINEN BHA:]'I‘.A(SAEYYA :
You will kindly hear me and then you
will understand that. The worker will
have to deposit a certain quanium of money
in the bank to open a bank
accurnt to  obtain the cheque facility
This Bill has been brought forward becanse
Government wanted 1o see that the mcney-
lenders are not allowed to barass the wor-
kers on the pay day and thersby match
away their pay-pscket. Thaet Ia why this
provision has Been made in ¢he Bill,
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My question is : how will the wokers
ppurpose b served by this Bill, This »
' one way of compulmon. I heve slready

worksrs are  working and they are asked
cmpalsorily to agree for therr salary
being depomited in  the Bank account
D n’t yw think that there the compulsion
questian comes in®  The workers are al-
ready indebted and, they wall, nsturally,
have to brrrow money to deposit a certain
sum in the Baok account It will only add
to ther indebtedness, instead of avoiding
indebtedness of the  workers, *his wall only
increase their indebtedness This mea-
sure ultimately 13 meant for the forcible
deposits by the workers 1n the bank In
this process, the banking sector will keep
on gatting crores of rupees 48 a compulsory
deposit without any additicnal «flort on the
part of the bank The workers and the
salaried employeds who are glready facng
a great detenioratun i thar standurds
of living wall be hit hard by thus measure
This 1s another method of a o mpulsory
depastt scheme as the one which we 1n
this House, repected when 1t was before the
Huouse I would remund Mr Stephen to
make a note of thns that the work rs— at least
mst of them— are illiteratc and at lcast,
50 to 60°, of them find 1t extremely diffi-
cult to vperate the bank acccunt, they being
uliterates, and they will be cheated in this
process and there 1« no remeds to stop it
Moreover, to withdraw the money from the
bank, the workers will have to stand 1n queuc
at atime for hours together and if the banks
are situated away from theur place of work,
then 1t would be an additional buyrden
cast on the workers Inthe urban areas
1n places like Calcurta, the workers bave to
come from far off places They have to
be at the stetions in ume to gatch the looal
truns, If they were 1o go to the bank,
1t wmil only mean mogethan an bour’s delay
toreach the faptory or the place of

during the working howte which will causc
% great  deal of inconvemence to them;
pacticularly, in the rural aréas it will create
& havoc 1n some places and if there 15 any
rmustake 1n che entry in the account the work-
kers may be put to a great inconvenience

The moneylenders instead of harassing the
workers near their offices or the factories,
will continue to harsss them near ther
huses and the places where they reside They

may e\en employ the g vondas or gangsters to

harass them The pclice may get a part

of therr booty and they will always agree
to help the moneylenders to squeeze the
money from the workers 8o, instead
of hitting hard the vested interests the Go-
vernmunt will b~ making a show of help-
ing the w rkers by pleading wath themr to
open a bank account 1n the name of a worker

When the workers asked for the need-
based rmumimum wage, you rawed the plea
of the capacity of the industry to pay it

But when you compel the workers to open
bank acciunts, you do not think of themr
capaciry to open bank accounts This
clearly shows the purpose bchind moving
this Bill  Itisnot to rescue the workers
from the moncylenders® clutches but

cause further harassment tc the workers
and forably ask them to deposit in the
banks by wusing C¢mMergncy powlrs i
understand that 1n seme plaots the trode
unton workers who (ppesrd oo n pusicry
vpening of the hank acwunts have been
threatened with a secrion under MISA
I have got txamples It the Manisger
wants, I can give then S alar s the wase
with the Prime Minster’s Natural
Relief Fund for which a provision has been
made bere It 13 well known that the
employers do not contribute Liberally t

the Fund but workers age forced to pay 2
part of their salary to this Fund In the
Coal Indie Liunuted, ro which I have
already referred, snd  other nstituti rs.
such collections have been made ccmrpul-

sonly by deducting from the wages of the
workers which defeats the parpose of voltin-
tary collection
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Tae Bill also provides that the e mployers
may deduct from the salary of the workers
for™ contributions to other funds as the
C:ntral Gyvirnm:nt may by notification
in the Ofitial Gaz:tte specify. This will
be another cat from the wages of the
workzrs. You have already reduced the
bonus of the workers. Government
have prevented a  wage rise in  many
cases to the work:rs. They have
stopp>d enhancement of dearness allow-
ance in many cases. There is a provi-
-sion that in the case of such deducrions,
the consent of the workers will be taken.
But in most of the cases it is not done.
Tf the Minister wants to challenge me, [
can take him to those places and show
him, Very,' recently even in the Railways,
one day’s salary was deducted without gett-
dAng any authorisation from the railway-

men.

My grouse isthis. You have raised the
wag: lev:l for covzerag: so that the pers n
may get the benefit of the Industrial Dis-
putes Act or the Payment of Wages Act.
That is all right. But the other two pro-
visions you have included herein will be
a harassment. These should be deleted.
You simply keep tke clause which deals
with the raising of the wage level under
-which a workman is to be covered I will
request the Minister to drop the other two

<lauses.

I would have welcomed this Bill, as I
said at the very outset, if only this provision
was there in the Bill. But Government
are posing that they are taking measures
to free the workers from the clutches of the
moneylenders. That will never be effec-
tive. Only you will add to the causes of
harassment by forcing them to open bank
accounts. You know that in many cases
even the bigindustries do not pay the salary
¢n the usual salary day. For example, in
-the Hindustan Motors, which is a' Birla
concern, the seventh of every month is their
-pay day. But they do not pay it on that
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day. Sometimes they say, ‘We will pay
on the prth’; at other times, they say ‘we
will pay on the 13th.” As per the Factories
Act, they must notify the date on which
usually they will pay tke salary of the work-
ers as well as the staff. But in this case
they do not observe that rule.

In this case also when payment is made
through cheque or through bank, the compa-
nies will take a lot of time and ultimately
nobody knows whether they will at all de-
posit the money or not. Supposethere are
a thousand workers, some 800 will be paid
and 200 will be told : your bill has not yet
reached the bank and therefore you will
not get your salary on a particular day.
This is going to take place. So I appeal
to him : please do not insist on this clause.
The next one is voluntary contributions.
It is voluntary in name only; in actual
practice it is a forcible contributicn. If
anybody dares to say: I am nct going to
contribute, the next day the local pclice
officer will come and catch him and put
him under detention under MISA. This
is taking place in many cases. So, I request
the hon. Minister not to insist on this
clause also. If it is there I cannot accept
or suport the Bill. I support the first part.
I think the hon. Mirister will understand
me and take necessary measures so that
the moneylenders do not continue to fleece
not cnly the coal miners but also other
workers ir. the jute mills and other facteries,
I know thousands of persons are being
harassed by moneylenders in other places
also. Especially in these days when the
warkers are rct being paid need-based
minimum wage and they are unable to make
both ends meet you should not irsist either
on payment by cheque through a bank or
for any wvoluntary contribution, may be
even to the Prime Minister’s fund, or any
other fund. T know that in most cases
no account is given of deductions that had
been made from the salary or increased DA
that the workers were entitled to and which
are supposed to be deposited in their favour;
they do not know when they are going 10
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gee it back. In the years 1962, 3965 and
1971 s0 many fimds were opened in the
name of veluntary contribution ; the workers
were fleeced to conmtribute to them. I
apreal to the b n. Miruster: please sce bat
these two clauses are not included in the Ball,
keep the provisions whict you have made
fia  the amendment of secrion 1. If wou
wittdraw tFe other claus=s. I shall fully
support the Bill,

MR. SPEAKER : Resolution moved :

“This House disapproves of the Pay-
ment of Wages (Amendment) Ordmnance,
1975 (Ordinance No. 21 of 1975) promul-
gated by th President on the 12th November,

1975 7

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY) :
At the vorv outset, I must sav that T
oppose the resolution moved by Shr:
Dinen Bhattacharyya T beg tomowve *

*“*T1at the B Il further to amend the Pay-
mer t of Wages Act, 1936, as passed by Raj-
ya Sabha, be taken mto consideration.”

The Payment of Wages Act was enacted
1 1936 to ensure that the employers pav
wages to the employad persons n
time and that they do not make unautho-
ns:d d:ductions from wages or impose
arbitrary fiies. In 1958, the wage hmut for
th: purpos~ of applhication of the Act was
enhiaced from RS. 200 to 400 per moath.
The working of the Act was reviewed
by the National Commussion on Labour
and n its report, submutted in 1969, the
Commission recommended  inter aha,
that thr limit of Rs. 400 p2r month should
be raised as the level of wages improves.
There bas been a considerable increase
in the wage levels since then due to pariodi-
cal increases in dearness allow ance which
15 part ot wages as defined in the Act. Asa
result a large number of workers either
dlready stand excluded or they are likely
tu get excluded from the purview of the
Act and be deprived of its protection,
To remxdy this, an Ordinance, namely,
the Payment of Wages (Amendment)
Ordinance, 1975 was promulgated on the
2334 L8—2

1ath Novembar, 1975, whereby subrsec-
tion (6) of Section r of the Act was amen-
ded to substitute the words “four hundred
rupses” by the ““words one thousand
rupes,®

x2 hrs.

Section 6 of the Act was also amended
by the Ordinance. Prior to amendment,
thus Section required that all wages shall
be paid 1n curreit comn or currency notes
or i both. It was thought that it should
also be permussible to pay wages either by
cheque or by crediting them in the bank
accounts of employed persons, after obtan-
ing their guthorisation i writing.

A ncw clause (p) was mscrted in sub-
section (2) of Section 7 of the Act, by the
Ordinance, suthorising deductions from
wages, made with the written authorisation
of the employed persons, for contnibution
to the Prnime Mimnister’s Natioral Rehef
Fund or to such other fund as the Central
Guvernment may, by Notificatron 1n the
Ofhcial Gazctre, specify.

The B I replacing the Ordinance, which
15 now before this House has already been
passed ty the Rajya Sabha, I need not say
that 1ts provisions are of a non-controver-
stal nature and these are necesary to protect
the interests of the employed persons.
With these words, I request that the Bill
mav kindly be taken into consideration.

I am rather amazed at  the resolution
moved by Shm Dinen Bhattachgryya.
I wonder he has chosen of all subjects
this subject to move a resolution,

(Inzer ruptions)

There are three pomnts which Shri
Dinen Bhattacharyya has mentioned. Of
course, on the first point, that 18 raising
the mut from Rs. 400 to Rs. 1000
he does not have any objection.
With regard to other pownts, Sir, if he reads
the bull clearly, he will know that there 15
no compulsion at all for anybody to receive
payment by cheque only. If the employee
desires 50, then the employer can pay him
by cheque. If the employee refuses to
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gve his consent, then be has no obligation
to maks payment by chequ:. Shri Dmen
Bhattacharyya hes mentioned sbout the
havoe that 18 baing plsyed by the money-
lenders. For instancs, w Chasnals for the
purpase of providing relief for the unfor-
tunate prople, money had bzen pud to
them and in fact when we suggested that a
part of the money can bs deposited 1n the
bank account or m the Post Office accounts,
it has bien readily accepted by them and
a major part of what was given to them
had bzen d¢posited in the State Bank of
India branch and also m the Post Office
ac2oants, Absit Rs. 4-0 lakhs to Rs.
5.0'lakhs have bzen deposited i the banks
sad Post Oficclaccounts by them. If Shn
Dinen Bhattacharyya makes proper enquiry,
he will bz able to find out that most of these
pople were very happy to deposit the money
iin the banks and PostOffic: accounts and they
had b:en saved not only from the money
lenders but also from quite a number of So-
called well wishers who hover round for
the pirpases of collecting their share,
And they haf been saved from this harass-
mznt. I have no doubt that this bull pro-
vides for saving such p:ople from any kind
of harassment Some of you know about
the m ners .ndtrads'union workers and you
ghoild hav: rghtly supparted this hill,
instead of moving this unfortunate and thou-
ghtless resolution.

With regard to other pomnts which he
has mentiored about the Prime Munister's
Relief Pund, here also therei1s absolutely
no compulsions and 1f he wishes to contri-
bute to the P. M's Relief Fund, this hay
been done by providing this facility that
it can be deducted from his wages instead
of going from place to place. Therefore,
nothing 15 haing done without the consent
of the employees. In fact, I thought that
this Bull would be passed without any dis-
cussion at all. On the contrary I am amazed
that my gvod friend Shn Dinen Bharts-
<charyys has chosen of all subjects thus sub-
ject for moving the resolution. So, I move
the Bull for consideration.

MR. SPEAKER : Motion moved :
*¢That the Bill further to amend the Pay-

ment of wages Act, 1936, as passed by Raj-
ya Sabha, bz taken into cotigideration.”

Only two hours have baen allotted for
this and there are a number of hon. Members
who want to participate 1n the discussion.
I would request the hon. Members to be
brief.

DR. RANEN SEN (Barasat): Sir, I
rise to support this Bill. For a long
um=, the working class were demanding
that this particular section which covers
the workers only upto the caling limur of
Rs. 400 should be amended so that the
hmut could be raised. Last year, 1n the
Labwr Consultative Commuttee we had
some discussicr to this effect and Mr.
Reddy had said that some such step would
be taken in the near future Therefore,
I congratulate Mr. Reddy on bringing this
Bull which 15 1n the interests of the working
class and whuch supports the 1ssue for which
the working class were fighting all along.
Just like Mr, Reddy, I am alvo amazed at
Mr. Dinen Bhattacharyya's resolutin
sccking blanket dusapproval of the Bl
When the Bill 1s bang discussed, there 15
enough scHpe to mak: criticism and move
amendments, One can understand that.
But the resolution secking blanket dis-
approval shows that either Mr Bhatta-
charyya has not read the Bill or in the spate
of other disapproval resolutions aguinst the
Payment of Bonus (Amendment) Ordingnee
etc, this has also come, Therefore, I
am also amazed,

About clause 2, there can be no objec-
uon, Rather, the Guvernment is to be
congratulated. So far as clause 3 1s con-
cerned, the principal Act clearly provides
that wages should be paid 1n coines, notes
etc. It sull stands, 1t has not been deleted.
Clause 3 only seeks to make an addmonal
provision whach 158 absolutely voluntary.
Though the real wages have not gone up,
today we scldom find a worker getung
less than Rs. 200 in organised industrics.
In some cases, the mummum wages are
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Rs. 300 or 400 or even more. The workers
todey sre nor iiliterste. Even in the tea

gardens and collierics, I know it for a fact
that the parcentage of literacy has gone up.
Therefore, t0 say that the workers will
not be able to go to the banks is not correct
because I have seen that 1n rem)te areas

banks are op:rating. There are rural

‘banks. If the rural banks are not taken

into consideration, in industrial areas

and in mining areas, there are banks.

I kaow, many worksrs today want their

wag:s by chsquss. Why ? Because that

is aivantag:ous to thom. S:cmdly, that

is a giarawgee against the extortion by the

mney-leniers. Ths money-lenders can g3

and surrvuad his house but he cannot ga

and surround the bank. S», this is also a
good provision. In many areas, work=rs have

parsailed employars to mik: paym'nts

by chequss but th= employcrs were reluc-

tant because there was no provision in the

Act to iswu: cha=quss. This is also a measure

which should not be taken objection to
by any M mher of this Hwuse and parti-

cilarly by thr»se M=mbzrs wh) are connected
with the trade union movem-nt.

Mr. Bhartacharayya has said that if
the worker refused to accept payment by
cheque, he will be arrested under MISA.
There is a provision in the Bill that the
employer will obtain a written authorisa-
tion from the employee and only then
the payment will be made in cheque. So,
there is no logic in Mr. Bhartacharayya's
contention.

I would have been happy if the last two
lines on page 1 could have been deleted.
But to say that the workers will be forced
to pay is not correct. Today, the trade
union movement is at a much higher level.
Workers know how to fight if there is
chercion by the employer, This is the result
of the trade union movement., We are
proud of the fact that these organisations—
INTUC, AITUC, CITU, etc.—have
raised the morale and stature of the
working class in the counrry.

T do not agree with this point that if the

workers do not want that there should b
deductions froin their wages, they will
be arrested under MISA. I say, on the
whole, this is an advancement according
to the desire of the trade union movement,
The Minister should be congratulated for
bringing forward this Bill, I thank the
Minister on behalf of our Group and on
behalf of All India Trade Union Con-
Bress.

There is only one point on which I
agree with Mr, Bhattacharyya and that is,
regarding uniformity in labour laws.
Somewhere in the Industrial Disputes
Act, the level has not been raised. Under
the Payment of Bonus Act, there is no
uniformity. I request the Minister to think
over it because in the Consultative Com-
mittee, we have discussed this point several
times. I hope, the Minister will consider
this point now.
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SHRI C. M. STEPHEN (Muvattupu-
zha): The hon. Minister said that
thought that the Bill would be passed
without discussion because prima jacie,
and even after a detailed look into it,
one does not find any loophole at all in it
from the point of the trade unionists to
which they can object.

The trade unionists, to which ever
section they belong, do not feel that they
belong to a particular frarerniry, bur that
they belong to the' INTUC, AITUC,
CITU etc. This 15 the way in which we
have been dealing with them, but after
seeing the resolution mowved by Shri
Dinen Bbattacharyya and one or two
amendments which he has given notice of,
I feel that one would rather not belong
to the fraternity to which they claim to
belong.

He belongs to the trude union mowve-
ment of the Marxist Communist Parry,
the CITU, and unforrunately he has
opposed this Bill. But, what is said herc

¥

after all ? It has been very ably expleined
by my friends and ¥ do not tave to sdd
to that. It Is a long-delayrd messure, the
wage pattern bas changed, ard, therefere,
the limit for the coverage under the Act
has necessarily to be raised to Rs. 1,000,

Backing opersticn in this cunny is
expanding, more branches are beirg ¢pen~
ed, the pationalised banks have «me to
stay. The wages of workers have ako
gone yp, may bc not the real wages but
the money wages, and rhe workers want
security. These are all facts of Lfe which
We can sec.

One or twe months back T had a very
painful experience. The workers in a part-
cular factory where I am working came te
me with a bundle of authorisau« ns request-
ing the concern to remit the money into
their saving accounts in the bank, but the
management refused to do so seying thar
it meant additional clerical work. They
were not prepared to do it. I went to the
bank people. They said that they bad told
the workers who had given the necessary
mthoriseticns. but the mansgomenr did
not do it.

There are a number of factories 1 our
country in respect of which we can safely
say that their workers would like to have &
bank account and deposit their savings in
it. Saving and thrift are qualities which
the trade unions must encourage among
the workers, but here 18 a set of trade
umomsts who would not hke the workers
to have a bank account. They would not
like the worker to write a cheque, to have
any saving; they would rather Iike him to
reman an illiterste fellow who does not
have a bank account, the old status con-
tinuing. That is why he is objecting to it.

There is nothing compulsory abour it.
It has been amply explaned. Government
have taken power to notify from time to
time the fund to which the payment may
be suthorised to be made because it is



1t shall come into force on the rath Novem-
ber, 1980. What is the sancuty of rath
November ? I am teling you the mecha-
nical way in which thowe people are func-
uonng 12th November, 1975 was men-
tioned 1n this Bill Why ? Because the
Ordinance was on the 1ath November,
1974 Here comes an amendment which
substitutes 1t by 12th day of Nowvember,
1980 Why should 1t be 12th day of Novem-
ber ? Why should it not be roth day of
November, why shiuld 1t nor be 13th day
of November ? What about 1980 ? What
15 the sancnty of it  Are you gowng to
concede that m the year 1980 the workers
will become completely literate, will have
financial security comrpletely, wall be able
to operate a bank account and all that,
thereby cnceding that Government 1s
operating 1n such a manner as to brng
the wrkers to a particular level by 1980 ?
Are ymu guing to concede thar * Why thus
1980 * I am only emphasising thus to
show the m chanical way in which these
friends are gpproaching the 1ssue

For thum, arvthirg that Government
does 15 bad, even 1f 1t 18 for the liberation
of the workers, bad, if it 15 nat oral sation,
bad , brnging the workers morc under the
coverage of the Safety Act, bad ‘They
must oppose all this That 15 all what
they have learnt and that 15 what they
mean by this resolution

I do not want to add further to it This
Bill shows that Government 15 awarc of
the development in the field and they
want to make 1t up-to-date But it 18 not
that cvery amendment could be maude
through this Bill Paymert of Wages Act
has got to be amended i1n a material way,
Particularly the penal provision has got to
be brought upto-datc
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Compulsory mgorous imprisonment
should be given to the persons who are
not paying wages and all that. All that is
still vague I am sure, the comprehensive
legnslation which they must be thinking
of will be brought forward. Step by step,
we are gomg shead This 15 another step
and 1 welcome every part, every provision
of this Bill I congratulste the Labour
Minister for having brought forward
this long awarted amendment to the Pay-
ment of Wages (Amendment) Act
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“All wages shall be pmd 1 currency
¢ or cérrency notes or in both.”
Now, the proviso to be mserted 15!
“Provided thet the employer may,
after obtwning the wrtten authorige-
tion of the employed person, pay hum
the wages either by cheque or by credit-
g the weages in s bank account ™
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THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) I am extre-
mely thankful to all the honourable mem~
bers who have participated in this debate
and those who have extended whole hearted
support The dissenting voices, not un-
expectedly now, have come from Shn
Dinen Bhattacharyya and Shn Mohammad
Ismail who seem to have shared a common
mnfection in this matter, I am very sorry
for them that this infection does not seem
to be cured according to their own ad-
mussion upto 1980 This 13 a very tragic
situation i which they have placed them-
selves With regard to the pcint made by
M- Damodar Pandey, I do not share
the opumnion If there are any difficulties
that any trade union workers would face
due to non-opeming of banks’ branches
at the various places, thiy matter can be
taken up with managements concerncd
and with the banking institutions con-
cerned As I have said in my opening
rcmarks there 15 no compulsion at all that
he must receive by cheque You will find
this in Scction 6 of the principal Act
The following proviso shall be inserted at
the end, namely, ‘Providud that the em-
ployer, may after obtaining the wntten
authorisation of the employed person,
pay hum the wages either by cheque or
by crediting the wages in his bunk account ’
Before any employer takes to the course
of paying the wages mnto bank account or
by cheque he mustreceive fromthe emplo-
yee an authorisation and in the absence
of written suthorsstion he 15 precluded
from downg so I do not share hus opmion
that any trade union worker or anybody
will be forced to give suthorisation I
do not ghare his misgivings m this regard
and 1f the worker 15 forced to give such
authorisation, then 1t 18 no credit or
trbute to the working <lass m ovement
and trade union movement
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Wapes (Ansis.) J “ 1897 Wages (Amd:.)
SHRY DAMODAR PANDEY: You SHRI DINEN BHATTACHARYYA :
No doubt I would be brief. Sir,

mboph;.imhuwmntkhlﬁm
exparience.

SHRI RAGHUNATHA REDDY: If
the authorisation for a cheque can be got
by pressure, then, what is the guarantee
that giving in currency or-coin csnnot be
taken away by pressure ? ‘The point is,
when cheque is given, there is some
certainty, or when it is deposited in the
bank account, and it would take sometime
for anybody to exercise some pressure
and some trade union can go to his rescue.
But if he wants in cash, immediately, after
he leaves the cash office all kinds of pressure
would start cmanating. But in order to
avoid this kind of a thing, this provision
15 made and I may submit, even this pro-
vision was made b:cause many trade
union leaders themselves suggested that
this kind of a provision would be
baneficial to workers themselves and it is
only at their insistence that we have
brought forward this provision.

Regarding Prim= Mumister's Relief Fund,
many trade union leaders have suggested
this. Many workers are prepared to
support the programme and contribute to
the Prime Mmister’s Relief Fund by making
th:ir owa contribution. There arc many
diffi;ulties in collecting from person to

arson. Th2 working class 18 willing to
make & handsome contribution and so this
contribution is deducted at the time of
paym:nt of wages itself instead of collect-
mg from worker to worker. Many trade
union leaders have expressed their views
in this matter. It is only on their represen-
tations that this provision has been made
and there will be no difficulties in their
making willing contributions for the pur-
pose of National Fund or Funds of national
importance like the Prime Minister's
Relief Fund.

I do not think I should elaborate anything
further in my reply. I hope this' Bill
will be passed without any further dissent.

MR. SPEAKER : Mr. Bhattacharyys. [
would request you to be brief,

ramarks  have been  made
by some hon. Members. I
spak about them afterwards.
First of all, I want to state caregorically
while initiating the Bill, Mr. Reddy
stated somsthing. And he repsated the
same thing while replying to0. He did not
meet with any p-int made by the Members
who have oppysed this sort of insertiun
of clause in +he Bill regarding the payment
of salary by chequs or for making any
cwntribution to a fund. We know what is
actually happening to the wcrkers, The Min-
ister too must know it. I shall challenge the
hon, Minister. The Government collected
funds so many times by taking the help of
Dr. Ranen Sen whose party is in alliance
with the Gavernment, Where is the
amount ? Did you submit any account
in 1962 when yoa collected crores of rupees
in the nam= of war fond ? And even after-
wards, money was ¢llected for so many
funds 1n so many names. Where is the
accwnt and who is going into this marter ?
I say the minister is a prisoncr of the cir-
cumstances and thar is why I am saying
this that he will tell something here but
outside he will say something else and he
would say that what Mr. Bhattacharyya said
was hundred per ceng correct.

MR. SPEAKER : ‘The war funds forms
part of the Consolidated Fund.

SHRI DINEN BHATTACHARYYA :
That I khow. T do not cbject if there isa
clear gutherisation frem a particular employee
that the employer can deduct the amount
from his wages and make the payment by
a cheque. Had this been a simple thing
like that, I would not grudge. Mr. Ranen
Sen, from :he very outset, stated something
about the very first Clause where the level
of the wag: has been raised from Rs. 400

to 1,000.

FEF

¥

13°'x3 hrs.
[Mr. DEPUTY-SPEAXER in the Chair.]

I have no objection to that. Perhaps
he did not hear. What I said then, In
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fact, he did not hear not only what I ssid bat
even what others saud . 'We have made oon-
tribations and 1t 1s we who went o the jul
who were 1nvolved in the struggle for rawng
the wage level and giving this benefit to
a parucalar worker We were  responsible
for rmsing the wage level from Rs. 400 to
1,000 for which Shri Ram Singh Bbm
*gkes *he credit now ss if nobody clse has
done anything for that.

So, Sar, I do not have any quarrel with the
hon Mun;ster as regards he first clamse For
the second and thurd clauses, I snll empha-
tically oppose because, m the name of vo-
luntary giving the aurhority to the employees,
for payment by cheque they will make it
compulsory What arc you domng when
there 1s a provision in the ESI that 1n case
of acaidents the workers must get a coms
psnsation > H w many times the concerned
worksrs have to go to your Calcurta Ofhice
in Ganesh Avenue for getting thewr clam
But even after menths and menths they do
not get anything There 1s a prowvisson that
payment will be made either by cheque or
by cash and in whatever manner the w rker
may lke. Mr. Ranen Sen must  take
note of  this that out of
100  employers, more tran 80%
of them wallcnly take the advantage of pay-
ment by cheque and they will not at all
depomt in the bankin tume the duegmount
of wages of the workers Here you have
asksd ev ry worh r to open an acctunt
Mr Ranen Sen says that in plantations,
literacy has increased I will give hum
a challengs Let him visie with me any
plantation in North Bengal I will
p*ive that literacy has nor increased,
literacy has gone down, 1n jute and planta-
tiyn areas Perhaps these people do not
wisit any post office on pay day. There
you wall see a Munshi seting On every
M. O they are charged 8 annas or one
rupec, These big leaders like Mr. Sen

part. I say that the steps you are
suggesting wall not help to save workem
from the clutches of moneylenders., So

they wall stand with their goondas and ng
lathis and force the workers to pay what-
ever the workers may get from the bank by
cheque, 1f at all You cannot get rd of
these jnefarious tactics of the money-
lenders

The next punt 1s very simple, that 1s,
‘any ather fund’ What do you mean by
‘any sther fund® Suppwe Birla's mother
18 dead and he wants to open a fund and ask
for worksry’ contribution Dr Ranen Sen
will g7 out with a Jhanda 1n both hands
and shut that the wrk=r» showld contm
bute becausc ir 15 a wvalantay payment
Bur the situan n s not that simple  So,
I humbly reguest the Minister to think o ver
thus

I must make one thing clear I would
ask Mr, Reddy Did you place it n the
Consultanve Commuattec saying that you dre
wtroducing thus system of payment by
cheque or payment to any contributory
fund on the so-called consent given by the
worker 7 Youdidnot For the last three
years, you did noteven convene a1 y meeting
of the Standing Labour Commuttee, You
have now saxl that you have orgamused
2 new show-boy of your Government in the
name of the Apex Body where only those
dittomg the policy of the Government from-
A to Z have acceéss, not to anybody clse like
me who will always safeguard the intesest
of the workers at the cost of anything
You have not the cousage to face a body
where you wall hear a dissenting voice.
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Just &y youy Government is behaving in
Pagliament, sa It is in your Apex Body,
which, I s¢y,is a dead body, Noscnsible
trade union leader will go there and parti-
cipete. No interest of the workers csn be
safe by going into that body which is noth-
ing but & dittoing machine, & dittoing tool
of the Government,

86 I emphatically reiterate my Resolution
and request members toaoceptit. I am
thankful to those members who have come
forward with statemeénts of fact, They arc
not from outside, The member who is
doing trade union work in the mines knows
what is the difficulty of the miners, Before
you had introduced this Bill, the owners of
the mimes started taking money in & contyi=-
butory fund or paying by cheque, This.
is the thing saii by your own party member*
1 still stand by my Resolution and I hope
the House will accept iz, .

MR, DEPUTY-SPEAKER: The
question is :

“*This Hounse disapproves of the Pay-
ment of Wages (Amendment) Ordinance,
1975 (Ordmance No. 23 of 1975) pro-
[nwmgated by the President in the 12th
November, 1975.”

MR. DEPUTY-SPEAKER : The
question is :

¢«That the Bill further to amend the

Payment of wages Act, 1936 a5 passed by
Rajya Sabha, be taken into consideration.”

The motion was adopted.
MR, DEPUTY-SPEAKER : We take
up clause-by-clause consideration of the

Bill. There 2 re no amendments to clause 2.
The Question is :

“That clause 2 stand part of the Bill,”
The motion was adopted,
Clause 3 was, adced to the Bill.
2334 LS—3

Wages (Amdt.)
Clause 3— (Amendment of Section 6)
SHRI RAMAVATAR SHASTRI

(Patng) 1 I beg to move :
Page 1,—
after line 14 insert—

Explanation: If any emplcyed person
desires to withdraw his authorisation letter
to pay him the wages cither by cheque or
by crediting the amunt in his bank acco.
unt he can do so without any hindrance
after givingin writinga letter to the
empioyer.”(4) -

qrege WErE, & agw Ak
¥ wrrfe waedi A ATt WY gAar
ot g R aTT 3 ¥ oF avee
femr g1 & @ ara w1 gwis
g e m 1€ wog frast
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Waﬂ‘r%mﬁqﬁl
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oY # T AR F Ay v @ ¢
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e &1 WP Gar wwar § fe ¥
HRAT F7 FAAT TE awwy § 1w
7z w1 el e @ wrae ot



weZrad T . wawd wfew ag
@ w1 % foar gar & 0 qa¥ Ow
svargat faar v § o wogi w1 ag
ufafm sfame fear 1 @ &)
w17 @f @ s wre smo wage wifas
%! og feas ¥ ¥ fr RO aveTy
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1T R, e 9% g 4% £ sew §,
&5 A& frerad Hwwe wRATEAD,
vafad 3% | ¥ aveny frafrafed,
AT TG qg wiEsL @
wifd wrgrarasmfe g W
w1 ofcfenfa  adf dar gmir AR
A w7 wrww Ay ¢ 5 e angT
fox faasl T & fs gaFr dax &%
¥ &7 ¥ 7 fagy ona, afesw T fear
aTd &Y qg wiwwrT Ia% qre famr
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e |

st g g (d399):
SUTEAA WEIRg, AT gAEA T4
qFTCE —

1 beg to movef
Page 1,—
after line 14 inserr—

““Explanation § 1If any employed
person desires to withdraw his authorisa-
tion to payhim the wages cither by
cheque or by crediting the wages in his
bank sccount he can do so after giving
in 'writing a letter to the employer.” (2)

g & ¥y wiEide | § gufaw ga W
wrAy gt § 5 T ag WA & At
St frerd  wreilg et ¥ ouwy
Tatf § 97 W7 g frew ww § W<
R Ry e b

e 2w P dred &Y qar w2
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Ew @ T ATY @ s faw ag
g fog ¥ g wiwr sz s sy oy g
Tt qur §, &% w1 fadw fear §
IR o Wl fear amar §
wiiwed ¥ a9 & fwu Qar WA
arfyg | AT gt o ¥ ot wer
Daward, 5 § ot wer grawa &,
wgt 9% v wgt Awgr AT
Tg W ¥ WET A NT K oo wT
*IT N AFATY | AATTCEH WA
THT T ThT Tg AT AT AT § A
JQUT | AT AFA ¥ o oWy I
uy w1 ¥ ¥ & #ifae gdee
A gur &) oag W www §oar
A7 gt wgAT & fr gw wiee A
IR & AT AT NHA AT F ATAV |

SHRI RAGHUNATHA REDDY : Sir,
there seems to be some misunderstanding
about the position in law. We know that
if an suthorisation is given, it amounts
to & consent being given by a party and the
guthorisation given by a person is entitled
to be withdrawn. Itis not as if a person
had once suthorised another personm to act
for him with respect to any act or any trans-
action, then he forfeits his right throughout
his life and that he cannot withdraw it. This
s a very elementary principle in law. I
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do oot think that hon, Members need have
«any apprehension abowt it. Any time
any worker who had suthorised the e~
ployer to pay if he does not want it, the¢
employer 1s bumnd to pay him in kind or
currency and if he does not pay, the provi-
sions of law will apply.

MR. DEPUTY SPEAKER : 1 shall
now put these amendments to the vote of
the House,

Amendments Nos. 2 and 4 were put and
negartved
MR. DEPUTY SPEAKER : The ques-
tion 1s :
“That Clause 3 stand§, part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
Clause 4—(Amendment of Section 7.)

SHRI MOHAMMAD ISMAIL : Ibeg
to move :

Page 1, lines 19 and 20—

Omit “or to such other Fund as the
Central Government may, by motification
an the Office Gazztre, specify.” (3)

SHRI RAMAVATAR SHASTRI :
beg to move :

Page 1, lines 19 and 20—

Jor “‘or tc such other Fund as the Central
Gvernment may, by notification in the
Official Gazette, speafy.”

substitute

“‘National Defence Fund and Jawahar Lal

Nehru Memorial Fund.” (5)
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Wages (Ambir.)
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Page 1, lines 19 end 20/~

Omat “or to such other Fund as the
Central Government may, by notification
in the Official Gazerte, specify”

T A7 42 §F AN BTAQ AT
A WX w1y & 1 Kafed
& 31z & fs walt St xg AR &
T & THwTT F |

SHRI RAGHUNATHA REDDY : The
two amendments made by Shn Ismail and
Shry Ramavarar Shastri are contradictory to
each other and o ntrary to the purpose they
bave stated, Mr, Ismail wants to omit and
Mr. Ramavatar Shastr1 wants to include
80, they are contradictory to cach other.

While I agree that Shr1 Shastri’s objective
18 very commendable, I would humbly
say thar provisons are alieady there for
gazetre nouhcation. Wnh greal respect,
I say that they have been raken into acec unt
and necussary provision will be conudered,

MR. DEPUTY SPEAKER: Now, I
shall put the amendmentsf Nos, 3 and s
to the wte of the Fouse

Amendmenis Nos. 3 and § were put and
negaisved

MR DEPULY SPEAKLR : The
QUESTILNL IS

“That Claust 4 stand paut of the Bill'*
The monon was adopted
Clause 4 was added to the Bull.
Clause 5 was added to the Bsll.
(}’m@m added to the Buil.
Enacting Formula

SHRI RAGHUNATIIA REDDY :
1 beg to move :

Page 1, line 1,—
For “M’“SW”"
substicure “Twenty-seventh™ (6}



T e Cmiy Bk

MR
ton fs :

Page 1, Hne 1,
for “Twenty-Sixth™
substitute “Twenty-seventh” (6)

MR. DEPUTY SPEAKER : The
question is :

t The qtae-

“Toat the Bnacting Formula, as amended
stand part of the Bill.”

The motion was adopted.

The Enacting Formula as amsnded was
added to the Bill.

The Title was added to the Bill.

SHRI RAGHUNATHA REDDY : I
beg to move :

“That the Bill,{u amended, be passed.”

MR. DEPUTY SPEAKER :  Mntion
moved?

¢That the Bill, as amended, be
passed.”

SHRI S. M. BANERJEE (Kan-
pur): The hon. Members who spoke
from my Party have supported the Bill.
We have szen that even withour this amend-
mnt, whenever necessity arose because of
external aggreision or of internal disturban-
ces or of natural calanmty, the working class
as a whole, stood like one man and contri-
buted to the ba2st of their capacity. Even
this tim~, D:fence emplry:es contribured
very generously and lib=rally and a sum of
Rs. 25 lakhs was paid to the Prime Minister
by th= D:fence Employzes Federation.

Sir, I support the Bill. But while sup-
porting, I would like to bring to the notice
of the hon. Minister certain glaring injus-
tices. I coms from Kanpur and I know how
Paym :nt of Wags Act is being flouted day
in and day out by the employers there.,

Sir, it was brought to the notice of the
hon. Minister by me and by the apex
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bxdy. Taen there was the biggest employer
in Kanpur, Jaipucia, the famous person
who was searched recemtly; he has not
paid 4 fortnightly wages to the workers
numbering 9,000. You can imagine what
is happ:ning to those workers who have
not been paid their earned wages for four
fortnights. I do not know; every time this
cmployer or his brother, Sitaram Jaiptria
or Rajaram Jaipuria goes on flouring the
orders of the State Government or the
Central Government. I want to know
why, in this particular case, this gentle=
man has not been prosecuted for violating
the Payment of Wages Act. Not only this,
Ram Ratan Gupta of Lakshmi Raten Cot-
ton Mills is mot paying the employees for
the last 12 months,

MR. DEPUTY-SPEAKER: You can
s:nd all th:se cases to the Minister.

SHRI DINEN BHATTACHARIn:
He has become tired, sending them,

SHRI §. M. BANERJEE: I have been
sending them and raising them insile the
aprx body, outside the apex body, inside
Parliam:nt and outside Parliament, I
have tried many times. Let me say. Let
me have the sarisfaction.

MR. DEPUTY-SPEAKER: Then go
on repsating.

SHRI S. M. BANERJEHE: Nothing will
cyme in the Press. Let me have the satis-
faction of shouung at the employers.
Lakshmi Ratan Cowton Mills 1s clojed.
They have not declared it as closed. They
have not pad the wages for the last twelve
months, You can imagine the condition
of the workers. You cannot but pity them,
They have sold thar belongings and
utensils. If they revolt against the mill-
owners, 1f thcy gheruo the mill-owners
and if they demand the money by gheraoing
them, the pilice will come in; and they
have arcested the workers; hundreds of
workers will be arrested. I am requesting
the House and the hon. Minister to rise
10 the ocsasion and realize the gravity of
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[Shei 8. M. Banszjes]
the stmstion. A day is fast spproaching
when the workers of Kanpur—If these
two mills are not taken over..,.(Diter-
ruptions)

MR. DEPUTY-SPEAKER: What about
Jaykaylon ?

SHRI S. M. BANERJEE: In regand
to Jaykay-rayon, wages have been paid
pactially. It has been re-opcned, but
pactiglly. But these workers, whether cf
Kanpur Jute Udyog or of Lakshmi Ratan
wages. They will revolt, Whether there is
the MISA or the DIR, it will not be able
to help the Government. The new Chief
Minister has come. The Goverror sup-
ported the whole thing. The new Chief
Minjster has now issued a2 statemont,
saying that the apex body's mecting will
be held tomorrow ur the day sfrer. May I
request the hon, Minist:r to rise to the
occasion and help the workers 7 Otber-
wise, the line between hunfer ard arger
is getting thinner ard once 1t meets, 1t 15
going to be horrible

@ A genw  (Foge):
YT WErey, 9T 9T 48 %57 v fE
!ﬂ%ﬂ'omfeﬂaq‘oﬁwﬁ
WO T W 2| BT FEAT AR
fomew e fam & fow oww &1
¥ fir g ATy 7 ol & f gie
OTE AW AR qAIAE W W
QHTRT ATy AT 7T AF A1 WfwE
da a0 2, A I A7 wdt aw o
s W Y R RIgT A F
AT = wm § MR |7 dar -
WATET F7A * fod g ® "G
AT GEAT § | AT AFy afow a8T @
wt & WX dar AgT A Ern e &
" & qars fE o e a7
WY WWEO ® AT AT § Wi
7 %1 gifes ¢ & oy w9 WA

§fe W 3 ot | delwox e Wt
oo W g WX w A s

ot Wt g, T 9T ot &
For AT §1 WX W AE W
= e a1 fe I W A
fror ot o, gF o at gt
wry Rar Qv wig § fe arf &%
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W AmArT gt & G gum fag
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T X AT WU TTIER W ¥ wew
. @ e g ufigew @, 9w
| T AT FY ATHT TR FT B T
Y 99 AARE § 9] g9 W
s Fae fom & wifasi 1 Aer
7 fad A aogr v & oo wafafar
® 37 qx W wd wfew @@ & @
FHETAT | T auw™ gy gy 71fga )
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az wgan & s foam St s g ware
T 2 IHAT gAY Y §T R Wi we
W T @A | ot ge & faw R
FH I WY w19 frare ¥R, gawT Y w9
g7 FX, 45 ¥ w0 ¥ wgar § AT
FAT I W WA g

SHRI RAGHUNATHA REDDY: With
regard to the points raised by Shri §. M.
Banerjee, I would respectfully statc that
I will find out the latest position from
the Gowernment of Uttar Pradesh and also
take up these issues with the Labour
Ministry concerned, and I hope I would
be able to succeed in contacting them
before the apex body meeting

-
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Bhattacharyya would realisc that the
provisions of this Bill are meant for the
welfare of the trade unpionm workers and
that these provisions have worked very

“That the Bill, as amended, be passed.”
The morion was adopted,

—————

13- 46 hrs.

STATUTORY RESOLUTION RE. DIS-

APPROVAL OF PAYMENT OF BONUS
(AMENDMENT) ORDINANCE

AND

PAYMENT OF BONUS (AMEND-
MENT) BILL

MR. DEPUTY-SPEAKER : We now
rake up the Statutory Rerolursen by Shri
Indrajit Gupta, seekirg to diseppic ve 1he
Payment of Bonus (Amerdment) Ordi-
nance, 797§, and also thc meoticn by Shri
Raghunatha Reddy to consider the Bill
further to amend the Payment of Benus
Act.

SHRI 8. M. BANERJEE (Kanpur): We
are exteemely happy that the father of
the 8-33 per cert formula, Shri Khadilkar,
is present here. I hope he wall take part
in the deliberations.

SHRI INDRAJIT GUPTA : I move ;

*“This House disapproves of the flayment
of Bonus (Amendment) Ordinance, 1975
(Oxdinance Nc. 11 of 197¢) prc mulgsted
by the President cn the 24th September,
1975

B ol ™
Exactly theee meonths almost to the day
after the pronmuigetion of the emergency,
the geins which the working class of this,
coumtry had achicved in the field of bomns
nct suddenly but over & pegiod of 25 yeane
are sought to be .demolished. It took a
long period, a quarter of a century, to
evolve this concept of bonus. I do not
propose to go into that history because
I have neither the time, nor Members will
be particularly imterested in jt. It took a
quarter of a century of asrguments, of
discussion, of persuation of awards by
tribunals and High Courts, of struggle
by the working class tc arrive at a certain
position. But, precisely three months after
the imposition of emergency all'these gains
of a quarter of a cemtury were sought to
be demolished at one strcke of President
Ahmed's pen. )

I call this a coup d’ezat against the work-
ing class. The emepgency of the 26th June
was premulgated perkaps in order to fore-
stall a possible coup d'etar by certain
rightists ana reactionary forces, who were
out to destabilise this ccuntry. But what
happened on the 25th of September was a
coup d'etar against the organised working
class of rhis country. I am speaking with
a sense of bitterness, and I hope you will
pardon me, Sir. I think that no better
help could have been given, although
unwittingly it be, by the Government
of this country to precisely those pightist
and reactionary forces, who so far had
failed completely to mobilisc the support
of the working class of this country behind
their designs.

This is ane of the outstanding facts of
the political developments of the last two
years, that when the movement led by
Mr. Jaya Prakash Naruin was at its height
and despcrate attempts were made by him
and his allies to bring the wurking class
out in support of that tutal reveliticn « ver
the country as a whole the working class
refuscd to respnd. When the call for a
three day Bihar bandh was given by Mr.
Jaya Prakash Narain,—~and he ma



